
BEFORE THE NATIONAL GREEN TRIBUNAL, 

CENTRAL ZONE BENCH, BHOPAL 

ORIGINAL APPLICATION NO. 52/2021 

 

Manish Sharma............................................................... Applicant  

 

Versus 

 

State of MP....................................................................Respondent  

 

 

ACTION TAKEN REPORT IN COMPLIANCE TO ORDER DATED 06.01.2022 BY 

MADHYA PRADESH POLLUTION CONTROL BOARD 

 

1. That, the instant case has been filled by the applicant regarding the alleged 

discharge of untreated sewage effluent in the basin of the Shakkar River 

and Sita Reva River by Respondent No. 5, degrading the water quality of 

the river and adversely affecting the agricultural land and public health. 
 

2. That, as per the directions issued by Hon'ble Tribunal on 28.07.2021, 

inspection was conducted on 28.08.2021 by the committee and submitted 

its report on 14.09.2021, same has been on record. Further, the Hon'ble 

Tribunal vide its order dated 24.09.2021 directed the answering 

respondent to take necessary action with regard to the imposition of 

environment compensation; same has been submitted on 22.11.2021. 
 

3.  That, the compensation regime for non-compliance of MSW Rules has 

already been laid down by the Hon'ble Tribunal, Principal Bench, in OA no. 

606/2018(PB), "Compliance of Solid Waste Management Rules, 2016. The 

same has been adopted by MPPCB and Environmental Compensation 

liable to be levied upon the defaulting ULBs has been computed 

accordingly and it includes Nagar Palika Parishad, Gadardwara. 

 

4. That, The computation and levying of EC is being done on six-monthly basis 

after the verification of compliance, the environment compensation was 

imposed on Nagar palika parishad, Gadarwara for non- compliance of 

MSW Rules 2016 from the month of July 2020 - December 2020 is Rs 66 

lakh , from the month of January 2021 - June 2021 is Rs 186 lakh in total Rs 

252 lakh, same has been on record.   
 

5. That , an inspection was conducted on 12.01.2022 by the Regional Officer, 

Jabalpur and since no further compliance has been done, environmental 

compensation of Rs. 246 lakh (Rs. 2,46,00,000) has been proposed to be 

imposed on Nagar Palika Parishad, Gadardwara (by Regional Officer) for 

non- compliance of MSW Rules 2016 from the month of July 2021- 



December 2021. Copy of Inspection report enclosed as (Annexure-1). The 

State Pollution Control Board issued the notice for imposing the 

Environmental Compensation for six months i.e. July 2021- December 

2021(Annexure-2). 
 

6. The Hon'ble Tribunal may kindly be pleased to take the aforesaid action 

taken report on record.  

 

 

Date- 07.03.2021 

Place- Bhopal 

Humble Respondent 

MPPCB 

 
Through Counsel 
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